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DISTRICT: DHUBRI 

IN THE COURT OF THE SESSIONS JUDGE, DHUBRI 

PRESENT: - Shri T. Kalita, 
       Sessions Judge, Dhubri  
 

SESSIONS CASE NO.68 OF 2019 

Under Section 366-A IPC 

Corresponding to G.R. No.715/2017 
 

State of Assam               ....Complainant 

Versus 
1) Satyendra Nath Ray 

S/O-Lt. Kampo Nath Ray 

Vill- Barundanga 

P.S.- Tamarhat, 

Dist- Dhubri, Assam 

        ……. Accused person 
 

Charge framed on   : 21-05-2019 

Evidence recorded on  : 27-11-2019 

  06-03-2020 

  05-02-2021 

Argument heard on   : 20-02-2021 

Judgment delivered on  : 26-02-2021 
 

Advocates who appeared in this case 

Shri Mirza Khan, Addl. P.P. for the Prosecution 

Shir Anam Uddin Ahmed, Advocate for the Defense 

 
J U D G M E N T 

 

1. One Satyendra Nath Ray was charged to stand trial for an offence 

punishable u/s 366-A of the Indian Penal Code on the allegation that on 15-02-

2017 at about 04:00 pm at village Barundanga under Tamarhat Police Station, he 

kidnapped Akadashi Ray, a girl under the age of 18 years from her house with 

intent that she may be forced to illicit intercourse with him.  

2. The texts of the charge was framed, read over and explained to him, to 

which, he pleaded not guilty and claimed for trial. 

3. During trial, the prosecution has examined as many as seven numbers of 

witnesses, out of which, PW-1 is Bablu Ray, the informant of this case. According 

to him, about two years back, his daughter Akadashi Ray was kidnapped by 
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Sujan Ray and accordingly, he filed the ejahar before the I/C, Paglahat O.P. and 

next day of filing of the ejehar he filed another FIR before the O/C, Tamarhat 

P.S. However, his daughter was recovered by the police. He cannot say from 

where she was recovered. He categorically stated that the accused did not 

kidnap his daughter and one Sujan Ray who is the son of the accused in fact 

kidnapped his daughter.  

4. PW-2 is the victim Akadashi Ray. She stated that one Sujan Ray 

kidnapped her from her house and to take her to Guwahati and kept her in a 

hotel. However, they returned home and visited the office of the AKRASU where 

from she was recovered by police. Her statement was recorded.  

5. PW-3 is one Golapi Ray. She also stated that one Sujan Ray kidnapped 

her daughter and accordingly her husband has filed the case.  

6. PW-4 Dulal Ray stated that one Sujan Ray is his co-villager. The accused 

is the father of the actual kidnapper Sujan Ray. Sujan Ray in fact kidnapped the 

victim girl and not the accused Satyendra Nath Ray.  

7. PW-5 is Santosh Kr. Boishnab, who stated that he was called at Panbari 

on the ground that one girl Akadashi was found to have traced along with the 

son of the accused Satyen coming from Guwahati in a night super. However, he 

does not have personnel knowledge about the occurrence. 

8. PW-6 is one Putul Ch. Roy. He knows the accused Satyendra Nath Roy. 

The daughter of the informant Bablu was in love with the son of the accused 

Satyendra Nath Ray. Accordingly, both of them eloped once in a day. But he 

does not know if the accused Satyendra being the father of the accused has 

abated him in elopement. 

9. PW-7 is one Aloka Roy. She also does not know as what role played by 

Satyendra in the process of elopement and it subsequent event.  

10. Now from the existing evidence on record it appears that one Sujan Ray 

in fact kidnapped the victim girl Akadashi and they were subsequently 

apprehended by the police while coming from Guwahati. The accused person 

Satyendra Nath Ray is the father of the accused Sujan Ray and in fact he has not 

committed any offence. The existing evidence on record do not suggest any iota 

of evidence that the accused Sateyndra Nath Ray was involved by aiding his son 

Sujan Ray in committing the offence of kidnapping or making any conspiracy. 

Though the prosecution has examined as many as seven numbers of witnesses, 
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but none of the witnesses have been able to say anything about the involvement 

of the accused Satyendra Nath Ray. Situated thus, I am of the view that 

practically no case is made out against the accused Satyendra Nath Ray to book 

him either u/s 366-A of IPC or any of the section of the Indian Penal Code. 

Accordingly accused Satyendra Nath Ray is acquitted from the purview of charge 

u/s 366-A of Indian Penal Code and set him at liberty forthwith.   

11. The Bail Bond so furnished by the surety stands cancelled. 

12. Let a copy of this order be sent to the Committal Court with the case 

record as committed. 

13. Signed, sealed and delivered in the open Court on this the 26th day of 

February, 2021, at Dhubri. 

 

 

(T. Kalita) 
Sessions Judge, Dhubri 

 Dictated & corrected by me. 

 

 

           (T. Kalita)  
   Sessions judge, Dhubri  

 

A P P E N D I X 

1. PROSECUTION WITNESSES: 

 

PW-1  Bablu Ray (Informant) 

PW-2  Akadashi Ray 

PW-3  Golapi Ray 

PW-4 Dulal Ray 

PW-5 Santosh Kr. Boishnab 

PW-6 Putul Ch. Roy 

PW-7 Aloka Roy 

2. PROSECUTION EXHIBIT: Nil 

 

               (T. Kalita)  

Sessions Judge, Dhubri 


